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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD. 

O.A. 351194. 	 Dt, of Decision : 28.4.94. 

K. Kjshan 	 .. Applicant 

Vs 

Director of Postal Services, 
Hyderabad Region, Hyderabad. 

Superintendent of Post offices. 
Sangaredy Division, Medaic Djst. .. Respondents. 

Counsel for the Applicant 	$ Mr. S. Ramakrjshna Rao 

Counsel for the Respondents : Mr N.V.Raghav•flReddy, 
Addl. CGSC. 

CORAM: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN 

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) 
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GA .351/94 

Judgene nt 

( As per Hon. Mr, 3ustice V. Neeladri Rac, Vice Chairman ) 

ih1s CA was filed praying forèuspending the 

operation of the order dated 118-1-194 of R-2 whereby the 

applicant, was dismissed from sergice pending disposal of 

the appeal by R-1. 

The order of dismissal comes into affect from the 

data o'i'which it is served. In this case the order dated 

18-1-1994 of R_2 was already served upon the applicant as-

on that date the dismissal of the applicant had come into 

effect. 44entshera 13 nfl out,tnn nff nhlaflnflrflfln 4F ithan 

it was already 44rflmebedi t_j.(s-f.wAZk. 

cHjá'Thri S. Ramakrishna Rao, learned counsel for 

the applicant and Sri N.V. Raghava Reddy, learned counsel 

for the respondents. 

Sri Raghatja Reddy, learned counsel for the respondents 

submitted that the order in the appeal is going to be 

passed within a day or two and as such there is no question 

of giving any direction to the R—li to dispose the appeal 

expeditiously. 

In the result, the OA is dismissed at the admission 

stafl itself. But thbs order of dismissal d1±àát deprive 

the applicant to move this Tribunal under Section 119 of the 

Administrative Tribunals Act  if he is going to be aggrieved 

by, the order, in the 	No costs.\ 

(V. Neeladri Rac) 	' 
Member (dmn) 	 Vice Chairman 

'a.  

Dated April 28 94 
Dictated in the 6pen Court 
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